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CENTRAL ADMINISHATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.No,204/30
New Delhi, This the 21st Day of Uctober 1994

Hon'ble Shri Justice S.C.Mathur,Chairman

Hon'ble Shri P.T.Thiruvengadam,Member (A)

Shri Babalal Bhikha Makwana
R/o A/6 326 Bucharwada .
Diu 362520, . eesApplicant

By‘Shri B.N,Singhvi,Advaocate
Uersus-

1 MBdministration of Daman & Diu
through the Chief Ssecretary-
Union Tervitory of Daman & Siu-
Secretariate, Daman,

2, The Education Secrestary
Union Territory of Administration
of Qaman & Dio
Collesctorate Damane.

3. The Collector of Oiu, Diy
4, shri V.0.Kussorker,Teacher

Gr.I, Govt Higher Secondary School
Diu, :

il

5. State of (oa through its 8Shief Sacretary
Directorate of Education, Goa,.

»eoRBspondents
By 5hri D K Sinha, Advocats
0RO E R{oral)

Hon'ble Shri Justics ?.C,ﬂéthg;,&ha}rman

i.' In'the:application, applicant has claimed for*-
quashing and Qefting aside the selections-hada

by the departmental promotion committee whigh met
on 22.1.90 for the post of Head Méster Government
Higher Sacondary S5chool oq»regular basis. The
applicant;slplea was that respondent No.4 Qas

not eligible for consideratioﬁ as ha.héd opted

for cadre in anothef territory.

2. The applicant and respondent No.4 were employed

L




-

in the Union Territory of Goa,liu and Daman. Later
Goa was taken out of the Union Territory and carvsd
out as @ State. Uptions were invited from the employses
for being absorbed in the State of Goa or to remain

in the Union Territory of Oiu and Daman. Respondant
No, & opted for Goa while the abplicant opted to remain
. in the Uniun'Terriﬁory. The applicant's ple; in the
application wes that since respondent No.4 had opted
for the State of Goa he was not eligible to be
congidered for promotion in the Union Territory of
Daman,

3. fha options given by the employees ware reguired
to bs considered by s Committee. The Committee could
accept any Option or reject it. The Committee mst

on 29,9.89 and rejected tha option of respondeﬁt'wo.a.
Respondent No,4 accordingly continues to be in the |
Union Territory of Ozman and Qiu,
"4, In the counter affidavit it has been stated that .
Mow the applicant énd respondent No.4 both have besn
congldered for ﬁromotion to the higher post and
.théy hava been actuglly praonoted and regularised,

Tgis position ‘yas not disputed by the learned
ccuﬁsel for fha applicaﬁt. ‘

Se In view of the above, the applicationAhas Decoma
inFrUctuous ana is dismiséed as such. There shall be

no order as to costs. Interim order if any operating

shall stand discharged.
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(P.T.THIRUVENGADAM) (S.C.MATHUR)
Member(A) Chairman
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